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Sardar Budh Singh
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15.
16.

I appoint Shri S. V. Krishnamoorthy
Rao to be the Chairman of the Com-
mittee.

RESOLUTION RE. APPOINTMENT
OF A COMMITTEE TO ENQUIRE
INTO THE INDUSTRIAL RELA-
TIONS IN STATE UNDERTAKINGS
—continued

Mr. CHAIRMAN: Mr. Harihar Patel,
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that any attempt on the part of the
public employer to avoid the respon-
sibility of an employer on the ground
that he is not working for profit has
to be discouraged. ‘In the last ana-
lysis employees in the public sector
should on the whole be at least on a
par with their counterparts in pri-
vate employment and should feel a
legitimate pride in what they produce
and in their position as employees
n the public sector.” This is what the
Second Plan says. I also said the
other day that we have the Directive
Principles in our Constitution wnich
enjoin upon the State to secure pro-
per conditions for ithe well-being of
the workers. Our Plans have com-
mitted us to a socialistic pattern with
all this in mind. Our public enter-
prises, the planned economy and ihe
social services—all these ought to be
regarded as inherently socialistic insti-
tutions, and we have to seek in them
the fulfilment of our aims and aspi-
rations. But what do we find in
actuality even in these fields? We find
that in actual implementation of our
policies there are very great short-

. comings and we do not feel to have

you tock 12 minutes that day. You |

have 18 minutes more.

Surt HARIHAR PATEL (Orissa):
.Sir, the other day when we started
discussion on this Resolution I com-
plained that the State undertakings
have failed to be model employers 1n
spite of our expectations. It is not a
demand made by me only. Even the
Labour Minister stated in the con-
ference of the Labour Ministers of
States that in the kind of society
which we envisage for the country
the workers in the public sector have
every right to expect the State to be
a model employer. Our First™ Five
Year Plan laid down that in so far as
working conditions and welfare ameni-
ties are concerned, undertakings in
the public sector should set the pace
and serve as models. It is also laid
down in the Second Five Year Plan
undertakings were expected 1o set
that the conditions of work in public
the pace for the private sector and

progressed any far. The first and
foremost thing one would cxpect in
the State undertakings is the provision
of employment opportunities. To en-
sure this, Government have brought in-
{o existence a number of Employment

Exchanges in different places and
people have been assured that they
will get employment according to

their merits and that their cases will
not be overlooked, If we look into
the Thistory of the Employment
Exchanges, we will find that their
recommendations are disregarded by
the managements in the State under-
takings. I know of one Employment
Exchange, the one at Rourkela, and
for a pretty long time the recommen-
dations of the Employment Exchange
found their place in the waste paper
basket. It is only of late that there
has been some improvement but the
position is not yet satisfactory. Now,
Sir, in my opinion, this is the start-
ing point of discontentment. One
does not get the employmerft one
deserves and I think that in these cir-
cumnstances it is futile to hope that
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he will have faith in the Government
and in its administration and that he
will work with zeal or interest. We
are told that there should be freedom
of work, and by this expression is
meant that everybody should get a
job suitable to his merit in which he
can find his self-expression. It is not
a fanciful demand. It is necessary
also from thé point of view of pro-
ductivity because unless the worker
who is working has a sense of content-
ment, he will not work with zeal and
one cannot expect production accord-
ing to his best ability. We find that
the State undertakings are most
indifferent to this aspect possibly
because the authorities in the State
undertakings have no  personal
interest; they are not concerned with
the profit and loss of the concern and
s0 they are indifferent to this ques-
tion, As a result of this the workers
suffer. They have rno appreciation of
their merit and they have to work
almost under compulsion. There is a
feeling of coercion from the manage-

ment, We also find arbitrary and
indiscriminate discharge, dismissal,
suspension wand retrenchment of

workers in those State undertakings.
It is the legitimate right of the
workers to hope that in State under-
takings the labour legislations that
we have passed would be observed
strictly and that there would be no
inconvenience or difficulties for the
workers but, Sir, in spite of all our
benevolent labour legislation we find
these things happening. There is
retrenchment, there is discharge and
dismissal even without notice. There
is no regard for the conditions of
employment, contracis entered into
while making appointments, and I
know of cases pending for more than
even one year., We have not as yet
found out any effective method of
accouniability and we do not also
possess adequate information about
the working of the State undertakings.
Till now we have been depending on
our hon. Ministers to give us informa-
tion about the affairs and working of
these undertakings and in practice
we see that the hon. Ministers act
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more like defence counsel for the mis-
deeds of the management. They do
not give adequate information nor
do we get any opportunity to discuss
those affairs. We have to devise some
means whereby we can be in posses-
sion of detailed information. Then
only can we be of some help and
guidance to those State undertakings,
and unless we achieve this, I think
we would not have achieved our pur-
pose in having public enterprises.
Because when the State participates
in industry it must do so not merely
to increase production but also with
the whole of the economic policy in
mind. We have to see that our
expectations, our aims and aspirations
laig down are achieved by the func-
tioning of those enterprises. But un-
fortunately whenever there is any
question about the human aspect in
a State undertaking, whenever there
is any criticism that those undertak-
ings are not resulting in any benefit
or improvement in the economic
condition of the workers, there is a
general retort from the Minister in
charge of that undertaking that he is

not concerned with those aspects.
There seems to be an utter lack of
co-ordination and even the different

Ministers are found tc be fighting for
their own tasks. To quote a passage
from a book:

“There is no virtue in publie
enterprise in itself, but it is essen-

tial if the Government is to plan
for economic security and an
expanding economy. What is
needed is not just more and more
of any of these, bui more tc be
used towards clearly defined ends.
The first question is never ‘how
much?’ but ‘what for?’.”

The managements in State under-

takings have to be fully conscious of
this. It has to realise that the
worker’s attitude will depend on the
firm’s attitude towards him, which
should pave the way for industrial
democracy. Matters relating to con-
tract or employment should not be
the exclusive prerogative of manage-
ment, There should be rule of law.
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The wmanagement, to impress that it
is democratic, must not fail to give
every employee his full status as a
human being. We have to remember,
Sir, that people are not much interest-
ed in the policies we have laid down
in our Five Year Plans but they are
more interested in the actual imple-
mentation of those and the actual
results they bear. Any deviation,
distortion or shortcomings in the
policies have serious repercussions and
serious effect on the people and
generate a very bad reaction. All
care should be taken to see that the
implementation of the policies is
satisfactory, as far as possible. When-
ever there is any criticism about the
unsatisfactory condition of workers
in our country, hon. Ministers general-
ly come out with an explanation that
we have a lot of benevolent labour
legislation and that all steps are being
taken to secure their progress and
well-being but there is no attempt to
enquire whether those laws are
actually being observed and whether
the workers are reaping the benefits.
Even in State undertakings you will
find, Sir, that the amenities laid down
to be cxtiended to the workers are not
provided for, You will find insani-
tary conditions, you will find lack
of canteen facilities. The housing
problem is also there in the State
sector I had been to Barsua and
there 1 found that the workers were
being asked to live in most unsatis-
factory conditions. In one place I
found some houses made of aluminium
sheets. Now, this Barsua is in the
midst of dense forests and there was
no dearth of wood for constructing
houses. 1 do not know why these
aluminium houses came to be cons-
tfructed. They become refrigerators
in the winter and hot furnaces in the
summer, Ii is difficult to reside in
them. Yet house-rent is being realised
from the workers at an increased
rate,

It is laid down in the Factories Act
that there should be certified employ-
ment standing orders, but to my
knowledge the Hindustan Steel Limit-
ed at Rourkela has not yet framed
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these rules and workers are being
employed according to the whims of
the management, and different condi-
tions are being laid down for them.
In the private industrial undertakings
we generally find instances of corrup-

tion, favouritism and nepotism and
we expected that when the State
undertakings would be established

these things would not be there. It
is the legitimate right of the workers
and everybody to expect that these
things do not occur in State under-
takings. But if we enquire into the
affairs of State undertakings, we will
find that such instances are numerous
and they are generating a sense of
disillusionment in the minds of the
people. When somebody approaches
a private sector wundertaking, he
comes fully prepared to meet such
factors, but to a State undertaking
he comes with great expectations of
getting a fair deal. When he finds a
deviation and when he finds that
things are otherwise, there is a sense
of frustration and disillusionment,
which results in doubting the values
of democracy itself, We have to be
careful of this aspect, or else our
public enterprises will not be able to
instil any hope of progress or deve-
lopment in the workers.

Then, there is another expectation
in State undertakings. One would
generally expect that there would not
be any obstruction to the growth of
healthy trade unionism. But if vou
look into the affairs of State under-
takings in different places, you will
find that the same practices, which are
adopted by private sector employers,
are also adopted in those State under-
takings. It is not possible for any
strong trade union to grow. There is

interference. There is obstruction
always. The management tries to
see that some organisation of

ILN.T.U.C. only grows and develops
and no other organisation thrives
there. Even if there is any other
trade union organisation, no recogni-
tion is accorded to it. The manage-
ment waits till some LN.T.U.C. orga-
nisation springs up there and seeks
recognition. This sort of attitude on
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the part of the employers has put the
workers in serious doubt as to whether
the labour movement can be free
from politics. Of course, it is some-
times complained and rightly com-
plained that the trade unions fight
among themselves. Because of this a
lot of work is hindered and proper
benefits cannot be conferred on them
in time. I would like to ask what
steps are being taken to avoid this
in State undertakings. Is it not a fact
that in State undertakings also we
have not yet come across any strong
trade union organisation? What are
the reasons? Has there been any
attempt to make an analysis and come
to any finding? No Code of Disci-
pline, no grievance procedure laid
down can secure redress to the work-
men, My complaint is that these
things will not be of much help to
the workers, unless there is clean
conduct on the part of the manage-
ment. It is, therefore, most necessary
that a Committee consisting of Mem-
bers of both Houses of Parliament
should be constituted to look into the
affairs of State undertakings and come
to a finding whether the conditions
are satisfactory, and, if not, to find
ways and means to improve them. So,
I urge upon the House to accept this
" Resolution for appointing a Commit-
tee.

The question was proposed.

Tee DEPUTY MINISTER orF
LABOUR (SHr1 ABm ALIl): Sir, if the
hon. Member tells us the names of
the undertakings where INTUC unions
have been recognised and others have
been refused recognition, then I will

‘be able to give some information
about it.
Dr. R. B. GOUR (Andhra Pra-

‘desh): N.C.D.C. is one example.

Mr. CHAIRMAN: The question was
addressed to him.

Smrr HARIHAR PATEL: I com-
plained that the same practices, which
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are adopted by private employers, are
also being employed in State under-
takings. If he wants information, I
shall speak of my own experience.
We organised a labour union in Rour-
kela.

Surr ABID ALI: I only wanted to
know where an INTUC union has
been recognised and others have been
refused recognition in State under-
takings.

Surr HARIHAR PATEL: Only they
are given beiter conditions and the
other trade union organisations are
neglected. That is my complaint.

Mgr. CHAIRMAN: He will give
you all the information. Fifteen
minutes for every subsequent
Member.

Surt P. RAMAMURTI (Madras):
Mr. Chairman, I do not see any

reason why the hon. Deputy Minister
for Labour should be excited over
this Resolution. .

Mzr. CHAIRMAN: He is not excited.
He is quite calm.

Surr P. RAMAMURTI: After all,
the Government should thank the
Mover of the Resolution, because the
Resolution simply states that Parlia-
ment, having control of all these pub-
lic undertakings, also owes to itself,
the public and the workers employed
in those various public undertakings,
a responsibility to see that industrial
relations, which are of paramount im-
portance, in seeing that these indus-
tries develop properly, are set on pro-
per lines. It is not only a question
of evolving proper industrial relations,
but alsoc a question of seeing that
those relations, which have already
been evolved, actually get implement-
ed in these public undertakings. This
is a very simple Resolution. After
all, what does this Resolution want
this Parliament to do? That is why I
say that I do not feel that the Gov-

| ernment should have the least objec-

tion in welcoming and accepting this
Resolution and seeing that a Com-
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miitee of both Houses of Parliament
is immediately appointed to go into
the whole question. Afer all we
know that there have been loud com-
plaints from the workers in many of
these public undertakings. I am not
now going into the merits of those
questions. But the fact remains that
a number of workers engaged in a
number of public undertakings, very
important public undertakings, which
lay the foundation of industrial deve-
lopment in our country, have made
very big complaints in the recent
past. For example, steel is going to
be the foundation of our entire indus-

trial development in future. And
from many of these steel under-
takings, not only from Bhilai, from

Rourkela and from a number of other
places, very loud complaints have
come even with regard to the ques-
tion of their wages and the question

of their emoluments. It is for example |

stated that total and complete anar-
chy prevails with regard to the sys-
tem of wages and the system of emo-
luments in all these steel under-
takings. It is not a question of only
those workers who are today tempo-
rarily employed on construction jobs.
Even with regard to some technical
personnel, highly trained technicians,
different systems of wages prevail
according to the whims of the indivi-
dual officers. There 1is no system
whatsoever under which these people
are recruited. The same kind of

worker with the same technique, with-
the same skill, if he happens to be

recruited, for example, at Kulti, gets
a different set of wages. If he
happens to be recruited from some
other private employer’s undertaking,
he gets a different set of wages, as
for example TISCO. If he is openly
recruited, he gets a different set of
wages.
to prevail in these places. More than
all these things, what we are

industrial relations. After all  dis-
putes arise with regard to wages, dis-
putes arise with regard to other con-
ditions of service inside these public
undertakings. What is the machinery
that exists which will see to it that
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these industrial disputes are resolved
properly and amicably, which will
give satisfaction to all concerned, to
the workers and employers on the
one side and to the general public on
the other side as well as to the Gov-
ernment? Sir, this is a simple ques-
tion that has to be answered when
we talk of industrial relations.

Sir, my friend who spoke
me quoted the Second Five Year
Plan. I am not going into the ques-
tion of that grand conception of in-
dustral democracy being the founda-
tion of the future socialist society, but
the Plan lays down this. I am coming
to more immediate and mundane
things, that is, the question of indus-
trial relations. What doeg the Second
Plan itself say (page 575):

before

“The importance of preventive
measures for achieving industrial
peace needs to be stressed. Greater
emphasis should be placed on
avoidance of disputes at all levels,
including the last stage of mutual
negotiations, namely conciliation. In
countries where the conciliation
machinery has worked more suc-
cessfully than in India, efforts are
made by the conciliator to keep in
touch with trade union leaders .. .”

I am not asking for that. I am asking
for something less.

“Once disputes arise, recourse:
should be had to mutual negotia-
tions and to voluntary arbitration.
The machinery for facilitating these
stages should be built up by the
Central and the State Govern-
ments.” \

Therefore, the Second Plan definitely
lays stress on developing this machi-
nery- of conciliation, this machinery

. of seeing that there is mutual nego-
now
concerned with is the question of

tiation, that in the final analysis at
least as far as the public wunder-
takings are concerned, some machinery
does exist by means of which the

worker will be assured that if he is

i not able to carry conviction with
regard to the correctness of his
demands to the management or to
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the Government, there will be some-
body else, an impartial tribunal, a
third party, to whom he can refer
all these complaints, so that a sense
of justice and fairplay is assured.
What is the position in all these in-
dustrial undertakings in the public
sector? There is, for example, the
Hindustan Machine Tools. As far as
the workers of the HM.T. are con-
cerned, the entire country should be
proud of them. Four and a half years
ago, this HM.T. was started, where
extremely high precision instruments
are being made, precision instru-
ments in the making of which the
Swiss workers are supposed to be the
iopmost people in the whole world—
such high precision instruments are
being made in the HM.T. Four and
a half years ago the position was that
.one Swiss worker was equal to 4:7
Indian workers. That was his pro-
. ductive capacity. But just within
four years the position has improved,
the Indian worker has improved his
capacity to such an extent that the
other day, in February last, no less
a person than the Governor of the
Reserve Bank addressing the Statis-
tical Institute at Calcutta, after analy-
sing the production figures, had stated
and very proudly stated that in the
course of four and a half years the
Indian workers had attained such a
degree of efficiency and proficiency
and capacity that today we can say
that one Swiss worker is equal to
0-9 of his Indian counterpart. From
4-2 it has come to 0'9. In how many
years? In just four and a half years.
The Swiss worker has acquired his
skill over generations, skill which
has been handed down to him over
the last 200 years. The Indian
worker has improved his efficiency
during the course of just four and a
half years. We are proud of his
skill. But in an undertaking like
that what happens? Is there an in-
dustrial machinery or a machinery for
industrial relations? They have im-
proved their efficiency to such an ex-
tent that in February last they put for-
ward a demand for increase of wages.
.The Second Plan says that increased
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wages can come only as a result of
increased productivity. Here are the
H.M.T. workers, here at least we have
improved our productivity and capa-
city fourfold in the last four years,
but there has been no increase in
wages. Therefore, let us have a dis-
cussion on the question of their wages.
Even though they put forward their
demand, no conciliation has taken
place. The workers are desperate.
There is no knowing what will happen
to their demand. The moment this
demand has been put forward rela-
tions have become iremendously em-
bittered. Ultimately we do not know
what will happen.

Surr M. H. SAMUEL (Andhra
Pradesh): Production capacity thas
also gone down.

Surr P. RAMAMURTI: So far no-
body has stated that the production
capacity has gone down. It is to the
credit of the worker that despite all
these provocations he has been main~
taining his productive capacity and
has improved his productive capacity.
This is what I would like to say.
Here people talk of adjudication
machinery and machinery of arbitra-
tion. No machinery exists.

Sir, the employees of the State
Bank put forward their demand, and
the Governor of the State Bank re-
fused to discuss their demand unless
the workers framed their demand in
a certain manner. Here is a strange
Governor of a Bank who said that it
was open to him to accept the demand
or turn it down, but he said that he
was prepared to discuss their demand
only if they framed it in a particular
way. Is he a trade union leader? It
is for the trade union to decide what
exactly their demand is going, to be,
and it is for him to decide whether
he would accept it or not. When we
are not able to agree with the demand,
let the whole demand go to arbitra-
tion. Even though the Government
is talking about arbitration, it says:
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“Np, we will not give you arbitra-
tion”. Similarly in the H. M. T,
workers say: “We will have concilia-
tion. If conciliation fails, let us have
recourse to arbitration.”  Govern-
ment says: “No, we will stay put.”
How do you expect the workers to
have that amount of enthusiasm when
these conditions prevail? We are
asking that we must have some
method for evolving proper industrial
relations and seeing io it thai those

mmdustrial relations which are evolved

are actually implemented, that those
normg are implemented. Not
there are no norms. After all we
have the Tripartite Labour Confer-
ences which take place year after
year. There was the 15th Tripartite
Labour Conference, and the Labour
Ministers rightly insisted that under
the conditions that are prevailing,
under the conditions of development
in our India when the needs of deve-
lopment are so very great, it is very
necessary to ensure that industrial
peace is maintained, that development
takes place in conditions of compara-
tive peace in industry. They also
urged that it was necessary that a
code of discipline must be accepted
and adhered to by all parties con-
cerned, by the employers, by the
workers, by the trade unions, by the
State Governments as well as by the
Government of the Union, After a
good deal of discussion a code was
actually evolved. Nandaji is very
proud that he has been able to evolve
a code. Fe is also proud that all the
trade union interests in the country
have aceepted that code of discipline.
There have been certain breaches un-
fortunately. He has also evolved a
machinery to see that those things
are implemented. Implementation
machinery is there.

Sir, when it comes to a question of
the Central Government undertakings,
none of these things, none of these
codes, 3¢ binding, not one clause is
binding. Take the question of recog-
nition. The Deputy Minister talked
.about 1he question of recognition.

S
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Yr. Sammvari SEETA PRAMA-

NAND (Madhya Pradesh): Which
{ specific undertakings?

Sgrt P. RAMAMURTI: Take, for
example, this H.M.T, itself. Here is
an employees’ organisation which has
got about 70 per cent of the emplo-
yees in that underfaking as members
of that organisation. The Government
itself has found 1t necessary that that
orgamisation should be given repre-
sentation as the representative orga-
nisation on the Joint Management
Committee. They appointed a
Joint Management Committee
three or four years ago and
they found that this was the only
organisation which could be repre-
sented on that Committee. When
they think that this organisation is
sufficiently representative and is the
only representative organisation for
the purposes of the Joint Manage-
ment Committee, they do not think
that it is necessary also to give it
trade union recognition wunder the
terms of the 15th Labour Conference
by which representative organisations
of workers and employees must be
given the right of recognition. After
all the right of recognition is not a
favour, After all it is a democratic
right. You have got to treat the
worker as your equal if you want to
bargain with him. After all the ques-
tion of collective bargaining means
that that organisation which is the
most representative of the workers
has got that confidence that it alone
will have the right to bargain, and
it is not for you to dictate terms.
It is not for us to dictate terms even
as the workers cannot dictate terms
to each employer. It is for him to
have collective bargaining with them.
Similarly, it is for the workers 1o
decide as to which is the organisation
which can deliver the goods, which
can do collective bargaining. There-
} fore, here is an organisation which
the Government itself has found to
be the most representa.ive organisa-
tion for the purpose of this Commit-
tee  Then why is it that this organi-
sation is not recognised at all? All
these years this organisation has not
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been given recqgnition. I will give
you another example. The other day
there was the verification of the Cen-
tral Labour Ministry itself with re-
gard to the membership of the Union
in the Southern Railway. I know, as
a matter of fact, that when the officer
in Madras went to the I. N. T. U. C.
Union, they could not furnish him
with any books, they could not
furnish him with any accounts, they
could not furnish him with any
papers, and the officer had to return
and send a report that the I N. T.
U. C. Union had not been functioning.
On the other hand, the Southern
Railway Labour Union won election
after election with a thumping majo-
rity in the elections that took place;
for example, in the election to the
Staff Council, in the Workshops, 1n
the Yard and in every place it won
with a thumping majority.

Dr. SsarimaTi SEETA PARMA-
NAND: One swallow does not make
& summer.

Mgr. CHAIRMAN: One swallow
does not make a summer, she says.

Dr. R. B. GOUR: One Dr. Shrimati
Seeta Parmanand does not mean the
whole I. N. T. U. C.

Dr. SuarimaTt SEETA PARMA-
NAND: I am sorry the significance
is lost on the speaker.

Mgr. CHAIRMAN: It does not mat-
ter; there is not much time.

Surt P. RAMAMURTI: Therefore,
the question is whether these indus-
trial relations are properly maintain-
ed or not. ,I am not saying that the
Government should accept my charge.
They may repudiate my charge. The
Government may come and say that
no such things exist. When there are
charges that are made by responsible
people, it is the task of Parliament
to see that no ground exists for mak-
ing any complaint on behalf of the
workers. Therefore, all that this Re-
solution asks for is to evolve such
norms and to see that those norms
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are actually implemented. I can give
a number of other instances. 1 have
got enough of them with me. But I
will not go in.o them. All that I
would say is that the Government
should have absolutely no objection
to this. Parliament should also
realise that in a matter of this kind
where after all the human aspect has
got to be very seriously considered,
we are dealing with the question of
the lives and conditions and self-res-
pect of hundreds of thousands of
workers whom we are going to em-
ploy in our public undertakings.
More than anything else is the ques-
tion of human self-respect that is in-
volved. 1 am not so much bothered
about the question of their wages, 1
am not so much bothered about the
other conditions. What I am bothered
about is that the worker in our public
undertakings must have pride in him-
self and he must be treated as a
human being and he must also have
that self-respect that he is today
being treated as a human being. He
will have that feeling that he is being
treated as a human being only when
industrial relations are properly
maintained. That is why I ask you
to have a Committee of Parliament.
Why should the Government be
afraid of having such a Committee?
If our charges are found to be un-
true, let this Committee come out
openly and condemn us. We are pre-
pared to abide by their verdict. This
Parliamentary Committee is not going
to be a Committee consisting of the
Members of the Opposition. A majo-
rity in that Committee is going to be
Members of the Congress Party. Let
them all go into the whole question
and on the basis of their findings, let
them submit their report as to what
exactly the position is and suggest
ways and means. Therefore, once
again I commend this Resolution to
the acceptance of the House.

ot whawg aen (fage) @ aeE
JAT wigd, WA At gfex 93w
FT W W GA F GG Iufend
gaTd o IuwT qgfewr & wwda w@rg
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RN AT AGE g AR T®E F  ( qo # H|T GO &, AT AT

IR # gAR Ffag qaegi ¥ 39@E
Irfimar a3 o=gr axg & W faar
£ o § A guwar g fF awww @
& F4T FIT TG FE | FAT FA-

o AT &am @7 ;. T
XA L HTE A A

Dr. R. B. GOUR: On that day,
Mr. Patel moved the motion and only
spoke for 12 minutes. But he says
that two days’ discussion took place.
1 do not know how.

S MEHT qEAr : TEIATEF AGISd
F1 g AT qHOT gE oA

1 ws el 58 ol gy Y0
LR PP R

Fzvotrsr agrge Aty : 39 f&T 1R
frae s g am

st e gl J 7 a1 ¥ fREe
T FFEAT HT AR AT S |

Mgr. CHAIRMAN: The other day,
he spoke for 12 minutes and today
for 18 minutes. Together he has
spoken for 30 minutes.

=i gferag Al - ) TEITEE Wel-
T A TEFT ITFIRET 9T N qFAC F
Ia% ¥ wuAT g f5 IR o arfaw
ARGHE §, T §, ITH! E19F & T
WA 1 q 92 F§ W 41 5 99
T GATIATE &1 AYUT T & qb F9
¥ F7 ot @ e §, ofedw
Vg ® Vgl T AR wA-
FIE a7 &, T2 Tg W & gi, 4rHe
& g, 1% W Fa-F@E@E g, TG

+[ ] Hindi transliteration.

qgi FT THAT § AR T T4 & Y
fergeara & gar Tsinafq & gwAm@ER
g 9% fax 741 g=F, F47 WA 9T-
feaa grr, AR a*d & i WY T
gIFTL FHATY, JIT q § o797
AT IATT GIAT E, I @A GgT B
sATET T §, I AT 1S 9% afg
TIT & TIEG TF FAIT F FraI 3 &
7R 3 IR & R &t fqeifar # 1@
& a1 Y gTER A A S aga &
T ol aF Ao A § A aan
TR A (GFgEa™ F W gaL (i
g 97 {ufadt & ame gw oF wed
guferq FT 5 qureradr GLFL A
T R TIqwT FY § qEH AT TE A
FIT FIT TG H1 37 ¢ A I 0T gH
T AYE FT I T |

AT A GRE, W W
¥ w09 {1 A A9ET FH FIA § |
A 998 ¥ 99 gAY J(TAT FT FIH
fami € @9 samET ¥ SuTer AexefEw
qfser® dFE< & R0 | A1 ST FETSIATRT
T & agi fre qvg A 999 F 919 9gi
¥ AA9K, g8l F qETd FAAC AW
T & AR THG § ITH! HAT AT
gAY &, 37 qHeT Al A AT 6
FHET F gIEgy K1 T AT T TR HI
Tgq ITHMT TT T TET § 1 A
FTHFTT F, FATY qTET 7 5 90 7 §
o gAY syaeqy g1t fgg |fE
W 7fET § AR S agd d aonrd
gegtzidg § 9AH, g@ d § S
#e ffaues § T T &, grAa A
el & 1| FRU F WA ag AT @A,
fafear gracgaR AR sARET ]
St wed @t ag, Wi aF A1 H @l
TR § AR T/ H A H qTh H
feafaas graT & | ©F faadsa ar-

| ifeq q@E gfET € 1 T © AV %
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[ efreras aws| _
Iy RS 47 | 4F TG Ay et
fr & sa afma @ fafeda § o7
ayar, sufed fF agt Teag &1 Sat |
39 g% 1 GEGT AT ST AT
WA wEied €, Sy 4 Fr 5 g
AT U g & a1 aw Al T A
gt | 9N Fyr M qaE gwe At
TG TN A AT AR T AT gHT
foF 5@ qRE AT ata ST § | AV H ag F
TET AT | WR TG gH A% 99 WA
3 &, ggare ot F7 § Afew T A
g A i gt & agi g W
GTHTA qTET & S & ST 9% 9 g0
FX I § FAF ufs FrE Faw I
FqraEdd fr ogurd wFR W
FEAET 9 g T, HfFA g a9
q87 WY & 1 3% §, Ifsq ST
AgEST T WNw g1 @ § v g
TG AT § W GO A F,
WESTEAT WX St Tared A1 At
wAmEfa § Swwr af@nr $3aT Aifed
WX FHTTATEY e ¥ e a¥g &
Y FFT & qF FE FIAT A1(ed,
w4t g AN gy § afew g
wedl A g | T A g ¢ B e
qy9< g0 § AT N Fat g 2
ST gATSETE A fazae ag 0 afy
Freamer 7t € gt e A Aifq
¥ a1 99 9= 3T a<g ¥ ;1= § Ay
FGEHG | qEY I, gET F I A
a T qATIH & § ST f
E\fc‘ﬂ' g | Ago To THo Efﬂ’ i;[‘]"sfo lﬂ'o
qgo &1 A7 QA & | IH FHTEEATR
F e § A @ A g 5 oawd
F W9 Q¥ 9 (1T AR, QT F A1
T ¥ AET MEF | qw I e
A G AT A TP TR AT TFAE |
T A9 AT § ! g@fed ww @
T §, &l T AT AT T
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%f% & &5 afmaw § Fw s g @il
# ST § | S qrRAT € 39 av gw
W AT TG A G, W Al A
HTIATET FT AT & | &9 AQr S &
"R aF € | 9 FaT 97 & wlan
9 FUg afe gueEE 7 Ny w3
q1 F1E 0 gAY, FIE gIAT Gl gAY
Tifgd AfeT suy T g9 TRH a8
AT v & o 76 TR AT O R
T wifed fr Y et A, w9
I AT, THT FY AT A eq § T
AT FT 3 IY GIEH & qF 99
FW & FET AMMZT | &7 39 99 §
sfedr St FRE S BT I § WA
F g wEgET gy & W gga™
FT AT F &, a9 qAY FT a1 T &
# qy arfermae § W AR AET w
gfear #tow FHET § ot azerll § T
T R A AN A wR, Afw §
ST AT E W Fear § % 59 ggar
F ArATEr wfwq wAr AlgE
T TF G TILH DY TN qG
2 7@ 9 U WA FT WEAN WK
ST gHT 1o Q?Taﬁmﬁagwaﬁﬁia
TEY & AT § | AT T A F
A FT Aa_d qg TGl &r At g %
T GIg & AW AT 3T WIEF W AQ
g g A% W & {Q AT WA~
g & A qaEt o Ok 95 § 9
afvmw & weafag g, & ama g fe
g am § s feafmmen &1
ST Ao FY 39 a9 7 ag &
fra formmrr =g fewfie #7 avd &
3ERT A T gHH FE A &, 7 griFe
# & Y A wewiew www
Fiedega #, @ fonr § Afew g
sfyg fear v § 5 afs & =@ av
g% fenfrg s ava &) 99 T =

| T @ & af @ aw e

& = S qIgeR &) ST &, W @

g AT Mg A A g | o § @ uF wE ¥ qEa e, S

\
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FAVTT BT AT § IILAT F, I AG
¥ Al ¥ qgT AITEAT ZIAT § AL I
aF & e o F 7S faawa iy §
qg ST & fF oY o seeEhe §
I gH St &% IfEw & A §, gfs-
Tq YA 2T qfE wEG & A g,
{efeae fomtg & wmer § it
- FWE

et TrEqelse Aa whE &
gaetr feay @ | 9g Sw § 5 33 O
q @R A a T HIK 9ETR q A
w92 frar fr &7 & F71 aoigd LYo
%o WA N faadr =mfed, =@ awrdy
el g 9y AEwEr | At
TAY TN FIA QI (AT | FATL FLHIX
& AR < fafaedy & A Wy agh 9
a & o5 #g W@ 91 & qug = omw g
AT ZH 9 T QX AF | gH qIX R
AT T ¢ T g7 auTereT® S S
;& | aSF gHEE & NI A
B a8 ¥ FATAT AT0ET | 91T TF TI-
FATEY HCHTT 5 G9dT § a9 a% gHIR
Hew ST [N, IACA, qE G
/I T g ¥ faamar §, &7 g9
FIrT Y, TH I G Gl FC qF 8 |
fod =fomr ot & adf, wirmdz &
7Gl, ST g faRn g« a7 AT gl
& gy & gowsd A, S gl
@ w43 gu § foer ardf aga
. QT §, THW AR A GAIGSE AT
YO FT G | A ST Fyl § 7 gatAq
T I F HIT S Fa9 H fAemHT
TH FAE a9, G &EH S GEE
Surt FARIDUL HAQ ANSARI
(Uttar Pradesh): The hon. Member
has used a very wrong word calling

the opposition Members “Chhut-
bhaiyya”.

it rfaz wat « a3 91, e s )
§

£

)

withdraw whatever offensive
he uses, but only he first makes use-
of them. ~
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ft wMang et : Ja<AT agT @
N AAN(AATHEE 63 &1 G4

TR

Mr. CHAIRMAN: Before he

started speaking I had advised him to-
be a little more restrained.

st WANT AT ATHATT ATAT
wgrew, Afs FEw s f@r qEf g,
Farsarar favee @it § W gAsr
B [E TEt § zafad  §¥ gAe
GINIAT FgT, TAT Fg FT IT6[ TqWIT
far | o= g1 gaa fqar &1 ag T

WO A€ g, A 97T TG | § Fg @

ar 5 9t a9y 9@l &, .. &% "owr
HTE ST, FTT JTGT, AR AV g3
gy =TfEd v

WMo qHo o @@ (ITT W2W) :
fagre & = R § 1wy fa el &
AT T AT ZIT |

=t wrear g § fagrd § q
g g = § o wfaaer =@ §
zafad ax & QO grar 9rs grar § IR
GIWLAT F3AT § |

Mo TRo o i : fagre # G
WTE & fa7 g vt asg F T4 ag
HFT | -

St AN g . JAET FIE,
AT AT ATE ATga HT TFATE g5 av
faar w39 wss & fawgr &
ST !

Mr. CHAIRMAN: He is ready bof
words

ot Fewz ;WY : AfF G v
T TANTG foam 97 1 § 98 FZ W AT
fF 59 1T &7 AT G@&@R faad
it FAT & | & AW QS Fg §, aHAT

\
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(= sfrew= arEt]

o § | IAfAT TTHIT WY Ha9T Far §
% 3a g&Te & NG F0 AT 1 IF 3
AN T qIT W AT § qT EFR
AL AT § WX § 7 TarsT TaAv F |
I G HIE TG drFar § a9 A
& 8¢ gwaAy € A 9F 3| g awan
g ! AR TR AT AT ITG_TRRAAT
g g

@ F 78 =g W@ o9t fF 97 gaw,
fergeam 1 998 I ot wRm F
AT aif 1arie A, gay qifyg frar fF
am faadt f disa g--ade
GHANTT AT, T TIAAT, THH TITAT
q&q AIAT—3 Tleqs JFT A FHT
1T 399 qF T A9g F w4 foar
AT | TG §A AEATIHS 9599
FI qica T, 99 17 Ffeas AT
H gH S HT FW 9T TN 9§ T4
g faaa ot gl sefa § 3T
HAIAZLT Ff ZAG 1 GITA F {99 39797
FLA FIT——3THT 74T F7 A1ied, Iy
FAT AT &, ST AT FTERY qATHAH
g faasr garsars 7 2f wd g% §
g 37 9 foa avg & ¥ w & )
gafaa afs gw 9t Trgde I A &
I A CF AR qrr, OF T4
arey wadr aifedriz & gIedi &y
A0 AT T KT AT TTY WS AT,
AR S fagan, srafier A ggo dro
Sq g 9 as ad {siafa & I
Y uF Fdga faentt f gw Wit &
HY TATAATEY FGEAT § T aa I
FAAT  qET AT AT FT A & )

T WRT F A { R TR
# gHTT qTeE FLATE |

SHrr ROHIT M. DAVE (Bombay):
Mr. Chairman, Sir, 1 fully support the
Resolution that is now before the
House. In supporting this Resolution
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I have no illusion in my mind that, if
such a committee is. appointed and
even if tha. committee makes certain
model recommendations regarding in-
dustrial relations in our public sec-
tor, all our problems—what can gene-
rally be called labour problems in

the public sector—would automati-
cally be solved, because industrial
relations deal with dynamic situa-

tions, events take place, various points
of view develop, these points of view
come in conflict and solutions have to
be found. Such a dynamic situation
will continue to exist, and therefore
it is not with reference to any such
illusion of permanently solving the
industrial relations problem in the
public sector that I support this parti-
cular Resolution. I support this
Resolution, Sir, because of the fact
that we know that in the Third Five
Year Plan the public sector is likely
to develop very fast, and large-scale
investments are being planned during
the Third Plan period. Now if these
investments are taking place, the pub-
lic sector is likely to be one of the
most important employers in our
country, and this Parliament, apart
from the fact that it is the public sec-
tor, would be interested in the labour
policy of this sector because of the
fact that it would be the most impor-

tant employer in the country.
12 Noon Now, Sir, as far as the ele-

ments of labour policy are
concerned, we are completely in the
dark. We know that for a number
of vears the labour policy of the
Government of India is struggling
with the idea of having some sort of
labour code which might incorporate
the various legislations and princi-
ples that would govern industrial
relations. For reasons into which 1T
would not go here, this code has still
not come into being, This Parliament
at least expects that some code should
come into existence regarding the .
projects that are included in the pub-
lic sector. This is necessary because
of the fact that we have accepted the
principle of autonomy as far as the
projects in the public sector are con-
cerned. Therefore, all these normal
industrial relation problems will be
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dealt with by these managements
with representatives of the unions and
this Parliament will not have any
effective say as far as the
relations are concerned. At the samc
time it 1s the public money which
will be invested in this. It is the pub-
lic exchequer that will be involved in
all those relationships. It is the pub-
lic exchequer that will be taking risks
in all these projects. Therefore, it is
very necessary that this Parliament
must have, at some stage, a say re-
garding the labour policy that should
be followed in these autonomous cor-
porations and other projects. To my
mind, this is the proper time when
Parliament can have such a say if
a committee is appointed to go into
the various aspects of this problem.

Sir, we have already got some
.experience of the working of the pub-
lic sector projects. We know the
iype of industrial problems that arise

_aver there, labour problems that arise

over there, and if we can draw on
-this experience, if we apply our mind
regarding how best to translate the
principles of a socialist society in
terms of the experience that we have
gathered and thereby lay down cer-
tain principles which would guide
these autonomous bodies in dealing
with their labour problems, perhaps
it will be very advantageous. It is
because of this that I support this
Resolution.

Sir, what are the problems that we
are facing today? We have to find
out the Government’s attitude to a
-imple proposition, viz. whether such
. big employer in the country,
employer that wuses public funds,
employer that is already wedded to
the principles of a socialist society,
whether that employer considers it-
self as a mode] employer. It is al-
‘most a truism to say that the Gov-
ernment should be a model employer.
But we have got the recommenda-
tions of the first Pay Commission and
the report of the second Pay Com-
mission in which they have dealt
with very elementary facts as to whe-
ther the Government should, be a

195 R.S.—2.
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model employer or not. It is for this
Parliament now to step in and to de-
cide this 1ssue, vwz. whether the
Government should be a model
employer, after of course examining
the various implications of this parti-
cular principle.

Secondly, there is the question of
wages and bonus. We are not quite
sure whether the Government has
got a very definite wage policy as re-
gards the corporations. There the
Government’s attitude seems to be
that these are autonomous corpora-
tions and, therefore, they are entitl-
ed to define and shape their labour
policy in the light of what they con-
sider to be in the interest of the par-
ticuiar project. To my mind it is a
dangerous theory, because if we allow
these managements to define the
labour policy according to their own
whims, it will be very difficult for
Parliament to answer to the public
when the latter will come round and
say, “It is our funds that are invested
in this. You are claiming to be a
body wedded to the principles of a
socialist society. Now how is it that
in these various projects, in these
various establishments, the labour
policy is not guided by the principles
of social justice and social relation-
ship.” We have, therefore, to step in
and lay down certain particular gene-
ral principles. In the light of these
alone these autonomous bodies should
define their general polic regarding
the point whether they are a model
employer or not, and if they are
model employers, what their duty
should be in determining the indus-
tria] relations. ’

Then, Sir, there is the question of
bonus. The Government of India
has announced the appointment of a
Bonus Commission. Now, the Gov-
ernment is also an employer. 1 .do
not know whether that Commission
can also enquire into the questions of
bonus as far as the workers in the
public sector are concerned. Sup-
posing that item forms part of the
terms of reference of the Bonus
Commission, the question would arise
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[Shr1 Rohit M. Dave.]
as to what attitude the Government
is going to take as an employer before
this Commission. Here again the
principle of autonomy would be taken

to its absurd conclusion. It might
mean that every employer would
lead his own evidence and would

give his own points of view whether
a bonus should be paid to the workers
or should not be paid, and if the
bonus is to be paid, on what princi-
ples this bonus is to be determined.
Here again it is the duty and the
responsibility of this Parliament to
decide whether certain general broad
principles regarding wages ang the
payment of bonus and other
allowances to the workers are to be
determined on certain general prin-
ciples or not.

[Mr. DepuTy-CHAIRMAN in the Chair.]

Still more important, Sir, is the
question of industrial relations and
industrial peace. The Government of
India has declared time and again
that the workers and the employer
should come together and try to solve
their problems by mutual negotiations,
and if they fail to decide or to come
to an understanding regarding those
problems by mutual understanding,
then there should be voluntary arbi-
tration, and as far as possible recourse
should not be taken to adjudication.

Now, Sir, a number of industrial
disputes have, arisen and in these
industrial disputes the Government
has got consistently to follow this
policy. Again the principle of auto-
nomy might be brought in. But this
Parliament is entitled to know exactly
why the policy which is laid down
by the Government of India itself is
not being followed in the case of pro-
jects that are included in the public
sector and which are run by the public
funds.

Similarly, Sir, there is further the
question of the working conditions and
the question of the unemployment
that results from the closing down or
finishing up of @& particular work.
Sir, we have always told the private

[ RAJYA SABHA]
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employers that they will have to pay
a certain gratuity in case there is.
large-scale unemployment as a resuit
of the closing down of some unhits or
closing down of some departments.
In this the genera) principle is that as
far as possible, people who are
already employed, whose work is
found to be quite satisfactory, are the
people who are entitled to work and
therefore there should not be any
arbitrary unemployment or discharge
from employment of these people. If
this idea is to be extended further,
the question would arise as to what
happens to people who are employed
in a given project and that project
comes to an end, specially in matters
of construction, ete. It is quite all
right to say that if people are employ-
ed on a particular project and if tha:
project comes to an end, naturally
those people will be discharged. That
would be a legalistic point of view

But the human point of view and a
point of view from the point of view
of the various principles which we
have laid down with reference to
gratuity, etc, demand from us that we
should have a certain principle of’
pooling of the resources of the various
projects in the public sector. Un-
less we have a pool in which we col-
lect together all those people who are
discharged as a result of the comple-
tion of a particular project and direct
those people to a new project that we
are likely to take in hand, we will
not be fulfilling the basic principles.

Surt ABID ALI: That is exactly"
what we are doing.
Surr ROHIT M. DAVE: That iz

exactly what you say that you are do-
ing but unfortunately you are not do-
ing that. There is a general idea of
a pool but it has been found that in
a large number of places the people
who are being discharged are not in-
cluded in the pool for one reason or-
another. It may be that when you put
pepple in this pool and direct them
from one channel to another, g cer-
tain amount of re-training is neces-
sary. I would ask the hon. Deputy
Labour Minister to tell us whether-
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fhey have got any such scheme where-
by the workers could be given a re-
training on a minor scale when they
have been changed from one channel
of work to another in that particular
pool. As far as I know, no such
training scheme exists. Here again it
is a question whether a general broad
policy is to be laid down as to what
-happens to people who are discharg-
ed as a result of the completion of a
particular project, what is the res-
pounsibility of the Government in the
matter, just as we have already appli-
ed our mind to what should be the
responsibility of the private employer
in the matter. We have already go:
the ideas which have been debated
which say that if there is going to be
rationalisation, and i as a result of
rationalisation there is\likely to be
unemployment, those unemployed
people have to be pooled together.
They have to be given new training
and they have to be fitted into the
new scheme of things. We expect
this of the private employer, though
we have not any law to that effect yet
but still this is an idea which has been
debated in the country. Whether the
Government is prepared to accept this
idea or not is a question which is a
question of policy and will have to be
determined.

In this way there are a number of
policy issues that are involved and to
my mind, this is the proper time,
when we have already got a pool of
experience to draw on and a large-
scale programme of public projects
before us, that a Committee should
be appointed of the Members of Par-
liament who can apply their minds to
these policy issues and come to some
decision. I thank you, Sir.

Surt H. P. SAKSENA (Uttar Pra-
desh): Mr. Deputy Chairman, Sir, my
very good friend, my very good hon.
friend-—Ilet me correct myself—Mr.
Ramamurti, has presupposed that there
is no instrument in the gigantic
machinery of the Government to look
after the industrial relations between
the employers and the employed and
that is the reason why I cannot give
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my support to this Resolution. From
my experience, I know that the Gov-
ernmeht cannot but look after this
relationship as  enthusiastically as
possible because it is in their interest
that perfect peace is maintained
during the period of the Plans that
we are conducting one affer another
and our entire mechanism of the ad-
ministration is based on these Plans
and this being the reason, I must
commend to my friends who are sup-
porting the Resolution to bring about
a state of affairs in the country so
that peace reigns completely between
the labour and the employers. That
is the advice that I give them and I
hope they will heartily accept it.

Dr. R. B. GOUR: Sir, I rise to
commend this Resolution to the House
with the entire emphasis at my com-
mand. I would request, through you,
the hon, Deputy Labour Minister to
discard his anti-Communist prejudices
when he rises to reply to the debate
on this particular question because
after all prejudices die very hard . . .

Surr  ABID ALI: Have they

changed?

Dr. R. B. GOUR: I would request
him to stick to the merits of the ques-
tion and not go into his usual anti-
Communist peroration because it is not
a question of communism versus anti-
communism. Here it is not even a
guestion of industrial democracy ver-
sus industrial bureaucracy. Here it is
a question of the Government labour
policy as enunciated and adumbrated
in the various labour conferences and
seeing whether it is being implement-
ed in the industries run by the Gov-
ernment themselves. It is common
knowledge that we, through struggles
of years, have come to the idea of an
integrated labour policy for the
period of the Five Year Plans. When
planning means development of the
economy, the labour also has accept-
ed that in that developing economy it

v ,
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[Dr. R. B, Gour.] ;
will have its own share. What is it |
that the labour has been askifig for? |
It has been asking for certain wages.
It has been asking for certain \‘
~ machinery so that the grievances are |
tackled in time. The labour has been
_ asking for, as democratic citizens of
the country, a share in the manage-
ment of the concern, a say in the
management of the concern if a share
is denied. Therefore, we have arriv-
ed at an integrated labour policy
consisting of, if T may say so, three
basic principles. One is g need-based
wage. The second is that grievances
will be tackled as and when they
arise without delay or undue delay
through a proper grievance machinery
and the third is, recognition of a
union which commands the majority
of the workers employed in that con-

cern. These are the three Dbasic
principles.
Dr. Ssrimars SEETA PARMA-

NAND: Even when the majority
manipulated?

is

Dr. R. B. GOUR: I would request
Dr. Parmanand not to look at others
through her coloured eyes,

Dgr.  SHRIMATI
NAND: Question.

Dr. R. B. GOUR: Because after
all she probably indulges in certain
things and expects others to do the.
same.

SEETA PARMA-

Dr. SarimaTi SEETA PARMA-
NAND: Figures which were sent to
the 1.L.O. prove that.

Dr. R. B. GOUR: 1 would regquest
her to take her own time and not to
encroach on my time. These were
the three principles. The question is
that according to the Government’s
own machinery, even though we did
not agree with it, on principle, we
said that if at all a union has to bar-
gain on behalft of the entire workers
of an undertaking, let it go to the
entire workers and let it be decided

| RAJYA SABHA ]
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by the ballot of the workers of that
undertaking. Later on, because the
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INTUC would not agree with us on
thus point, the Government gave us
a suggestion that it be according 1o
the majority in the verified member-
ship. We accepted that the union
which has the majority of the verified
membership will be recognised.
Therefore, recognition of a union on
the basis of the majority of verified
membership of gh undertaking, tackl-
ing all the grievances on the
basis of a fool-proof grievance
procedure 1n an undertaking and
a need-based wage-—these are the
fundamental principles of industrial
relations that we have evolved in the
15th and 16th Indian Labour Confer:
ences, I would like to ask a straight
question and wait for a straight ans-
wer from the Minister. Is there a
single public undertaking which has
stuck to all these principles? Let
us see that position. You said that
democratisation of industrial adminis-
tion would be proceeded with and that
the very first step would be workers'
in joint management
councils. I would like to know how
many public undertakings have got
these joint management councils?
Apart from private undertakings, how
many public sector undertakings have
these joint councils? The Hindustan
Machine Tools had 1t and it was a
sort of a model for workers' partici-
pation in the management. But sud-
denly, when the union put forward
certain demands and when naturally
disputes arose between the manage-
ment and the union on the question
of wages, the joint management coun-
cil was shut up. The management
refused to function in the joint
management council. The two things
were quite different. The manage-
ment council has nothing to do with
the wage demand. Wage demands
have got to be looked at on the basis
of their own merits. Yet we find that
this public sector undertaking has
confused the two, made a muddle of
the whole thing and the joint manage-
ment council has failed to function.
We have the example of the
N.C.D.C ——the National Coal Develop-
ment Corporation. There even elec-
tions to the works committee are not

.
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held. Works committees, Mr. Deputy
Chairman, are a statutory obligation
under the Industrial Disputes Act and
elections have to be held to these com-
mittees, Private undertakings quite
apart, how many public undertakings
run these works committees? And
how many of them hold elections to
these commitiees according to the
obligation under the Industrial Dis-
putes Act? That is the point. Because
the union of your choice is bound to
lose the elections to the works
committee, you do not want to hold
elections, Is it or is it not the posi-
tion? How is it that the N.C.D.C. is
not holding elections to the works
committee? That is because the
INTUC is not likely to win the elec-
tions and the AITUC is likely to win
the majority of the seats, We have
the Assam collieries. Even according
to the verified membership, the
AITUC commands the majority there.
My hon. friend wanted instances and
so I give them. How is it that that
union is not recognised? How is it
that that union is not even allowed to
talk to the management? The
management would not even speak to
the union, You say that going on
strike is against the code of discipline.
This code is a sort of Damocles’ sword.
Very well, to go on strike may be
against the code. But what about the
behaviour of the management where
it refuses even to talk to the wunion
that has the majority of membaership?
Is that according to the code of dis-
cipline? What have you done about
it? It is common knowledge, Mr.
Deputy Chairman, that the employing
Ministries are openly vitiating the
labour policy that has been laid down.
They will not let the Labour Ministry
go anywhere near them. Why is it
so? Is this labour policy laid down
only for others and not for those in
the public sector? Is this code of
discipline laid down only for others
and not for the undertakings in the
public sector? Is the principle of
voluntary arbitration meant only for
others and not for those in the public
sector? Is this machinery for the re-
moval of grievances meant only for
others and not for the undertakingsin
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! the public sector? Is this principle

\ of giving recognition to the union

| with the greater membership meant

 only for others and not for the public
sector? Finally, is the need-based
wage meant only for others and not
for the undertakings in the public
sector? That is the question I would
like to be answered, I would like to
know the position.

Take the Reserve Bank of India—
the biggest public sector undertaking
in the banking sector. The Reserve
Bank does not like to endorse this
code of discipline because the Reserve
Bank management does not like the
principle of voluntary arbitration
whenever a dispute arises between
the bank management and the bank
employees, The Reserve Bank would
like to be the final arbitrator of all
disputes. So negotiate and go on
talking, talking and talking, Talk for
months and for years. But if the
dispute is not settled, well, there will
be no arbitrator, It will not go to an
arbitrator, Just because the code of
discipline evolved by the Indian
Labour Conference involves the prin-
ciple of voluntary arbitration in case
a dispute is not settled by direct
negotiations, the Reserve Bank is
unable to endorse it. Sir, here is a
Government undertaking which will
not accept the principle of voluntary
arbitration when a dispute is not set-
tled by direct npegotiation. Shri
Ramanujam said the other day,
addressing the INTUC conference that
all those organisations should be
black-listed which refused voluntary
arbitration. If that is done for all
these public sector undertakings, the
Reserve Bank and all those other
organisations would top the list of
black-listed organisations, for refusing
voluntary arbitration, Why this de-
flance on the part of the public sector,
this open defiance of the policy enun-
ciated at the Tripartite Indian Labour
Conference, at the initiative of the
i Labour Ministry itself? The situation,
| therefore, in the public sector, Mr.
| Deputy Chairman, is very deplorable.
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[Dr. R. B, Gour.]

This is not likely to be in the interest
of labour or of the country in general. ')
It is not in accordance with the
Second Five Year Plan, not in accord-
ance with what the Indian Labour
Conference had laid down and not |
in accordance with the integrated ;
labour pelicy that has been agreed to.
That is why, Mr. Deputy Chairman,
I submit that here 1s a fit case to
enquire inio the industrial relatians
in the public sector undertakings and
suggest measures to improve these
industral relations. Let the public
sector undertakings come forward and
be the model undertakings in
matiers of industrial relations for
our plans. Let them come forward
as model undertakings, and see that
the private undertakings are ‘put to
shame in open competition even in
matters of industrial relations. That
is exactly what we want,

Therefore, Mr. Deputy Chairman,
this Resolution is very necessary, It
tulfils an urgent need and it meets
an immediate situation which has
arisen and I do not think there is any
possibility of any opposition to this
Resolution from any quarter, So far
none has opposed this Resolution.

Surr P. RAMAMURTI: Mr, Sak-
sena has.

Dr. R. B. GOUR: Mr, Saksena does
not know anything about labour or
industrial relations. Therefore, I do
not bother about his opposition, I
am sorry to say that, but I take some
liberty with him,

ot mfar o=t : @wEAT AR,
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Sarr M. D. TUMPALLIWAR (Bom-
bay): Is it a merit that the Resolu-
tion has not been opposed by any- 1
body?
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Dz R. B, GOUR:
merit in that.

Yes, there is

SHRI M. D, TUMPALLIWAR; So
many would like to speak and oppose
1t, but they do not speak.

Dr. R. B. GOUR: Certainly, many
perhaps would like to oppose it, many
in the private sector would certainly
ke the Government to oppose it,
because the private sector likes the
Industrial relations in the public sec-
tor not to be good, so that that.
becomes an example for them to fol-
low and behave in any way that
suits their own interests. So there
will be people to oppose the Resolution.
But 1 expect that none in Parliament
will oppose it, because Parliament
has the obligation to fulfil the policy
that Parliament has laid down, the
policy which has also been agreed to
in the Five Year Plans. Parliament
has already laid down a certain policy «
when it endorsed the Labour Minis-
try’s demands for granis. Therefore,
it is for Parliament to go into this
matter. Parliament has the control
over these undertakings, and we are
going to have more and more of such
undertakings, according to the pro-
posals that are mooted, Therefore, on
Parliament rests the responsibility to
see to it that industrial relations in
the public sector are up to the mark,
that thpy are a model, that there you
have model mdustrlal relations and
that the relations are in accordance
with the principles laid down by the
Five Year Plan as well as subsequent-
ly developed by the various Indian
Labour Conferences.

Thank you.
Dr, Smrimatrt SEETA PARMA-
NAND: Mr. Deputy Chairman,

before I say whether 1 oppose this
Resolution or agree with it, and if I
oppose it for what reason I am not in
agreement with it 1 would like to

read the Resolution as it has been
worded. The Resolution says:
“This House is of opinion that

Government should appoint a Com-
mittee consisting of Members of
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both Houses of Parliament to en-
dquire into the industrial relations
obtaming in State undertakings and
to suggest measures to Improve
them.”

There are now two opinions about the
fact that conditions both in private
undertakings as well as in State
undertakings are not exactly what
they should be but at the same time
we have to see whether a committee
1s required to find out what the grie-
vances are, We have to see whether
already there is not machinery which
1s competent to find out these condi-
tions and whether there are not
uniong which sitting in tripartite com-
mittees with Government are not
making Government aware of the
grievances of the workers, and if that
» the state of affairs, Sir, appointing
another committee even if it is of
Members of Parliament, in my opinion,
would unnecessarily lead to prying
into the affairs or rather enquiring
into already known grievances with-
out always having the means of
remedying those conditions. This
wou'd result in creating aspirations
and disappointment and conseqguent
industrial unrest, Sir, the mover of
the Resolution has not made out a
case as to why he wants a wholesale
enquiry into the industrial relations
existing in State undertakings. The
mover as well as the Communist Mem-
ber who spoke gave the illustration of
one undertaking but the mover of the
Resolution should have come out with
details of the undertakings where the
grievances were of such a nature that
they could be easily remedied and yet
were not remedied, where the grie-
vances were of such a nature that they
were not known and that a committee
like this going into those grievances
would be able to remedy them, and
if so through what machinery. There
are already so many committees and
conferenceg apart from the Parlia-
- mentary committees like the Consul-
tative Committee and the Standing
Labour Committee appointed by the

TLabour Minister only two  Sessions
back when the Gorakhpur labour
guestion came to the fore. There is
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no way in which the grievances that
would be found out by this commitiee
could be remedied or attended to by
another organisation. The same or.
ganisation will have to go into that.
What we want in labour today is not
so much unrest; what we want today
is not to make several enquiries, em-
phasise the hard conditions, create
discontent and affect production but
whay we want today is to remedy
those grievances with all the machin-
ery that 1s  available, particularly
through the trade unions, with the
help of the employers, but my friends
particularly the Communist friends,
what they require is not really to help
labour but to create friction. They
say, as several other Communists say
in their speeches—speaking in Hindi—
that their trade unionism thrives on
sangarsh. Sangarsh means friction,
and only by creating friction, only by
creating discontent will they be able
to make the labour feel that they are
doing something for them. They do
not bother whether they have got the
wherewithal to deliver the goods so
far as the demands are concerned. All
that they want is that there should be
discontent; that is, by creating pro-
blems they would be able to enlist
the support of such unthinking lab-
ourers. I would like to ask the Com-
munist Members who plead the cause
of labour in season and out of season
—all unions are there to plead the
cause of labour as well as to train
labour—as to what they have done to
train labour. What welfare activi-
ties have they started in this country?
Without doing these things and only
taking up the question of demands
and more demands and without having
the responsibility to see whether the
industry is able to bear the burden of
fulfilling those demands, it is no use
making promises. There are several
other unions, not only Communist con-
trolled but other unions, not INTUC.
It was stated the other day, and the
hon.. Member who spoke before me
was good enough to mention it, by
Shri Ramanujam, the retiring Presi-
dént of the INTUC that he would
boycott such unions which did not
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{Dr. Shrimati Seeta Parmanand.]
settle their disputes through arbitra-
tion, which do not believe in arbitra-
tion because the keynote of labour
support otherwise is false

promises
and the raising of false hopes. That
is their strength and that is their

forte. 1 would say that we are fully
aware that industrial relations are
worse 1In the private sector and, there-
fore, there is no reason why this Re-
solution should make a demand for
making a probe only into the public
sector. It was pointed out, and per-
haps rightly too for -he sake of argu-
ment, by Dr. Gour that naturally the
public secior should make labour con-
ditions of such a nature, and have
labour relations of such a nature that
they would be a model] for the private
sector. It may look very nice on paper
as a model statement but one would
wonder, if one went deeper into the
question, whether there were not re-
gulations already known to the private
sector. All the rules and regulations
are there; the conditions stipulated in
sthe Industrial Disputes Act are already
there but where is the desire, where
is sometimes the wherewithal to fulfil
those conditions and implement those
rules and regulations? Knowing fully
well the conditions in the country,
though we must aim high, we cannot
implement or put into practice all the
labour welfare measures that are pos-
sible in other countries. I would therz-
fore say that it should be the duty of
the recognised trade unions, whichever
they may be, to give labour good train-
ing, so that they may get all the
benefits of the existing rules and re-
gulations. No further committee is
required to be appointed; nothing
new will be discovered. There is
not a thing that is not known
because if anywhere social workers
are most active it is in the labour
field. They are not active in
the aricultural field. Another at-
tempt was made, the House may re-
member, by a Communist Member
asking for a probe into something to
do with a Defence organisation. That
was another way of getting entry into
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that organisation. This is another way.
The Ganatantra opposition party may
think that they will also put down
something on paper and show for pro-
paganda purposes that they have dis-
cussed something which on paper
gives proof of their being most inter-
ested in improving the conditions of
labour but the ignorant labour is not
trained, even the educated amongst
them have not been trained, to see
the various aspects and the difficulties
in the way of solving these problems.
As such, the duty of all good trade
union workers from all sides should
be to train the workers and to create
in them a sense of responsibility.

Reference was made to not
having works committees. We have
received some complaints also but

very often it is tound that even when
there are recognised unions, there are
differences and groups amongsi the
workers and the demands are delayed
But if the union is strong enough. the
management cannot resist the forma-
tion of a works committee. Even
then in the private sector or in the
public sector where there are works
committees it is not always easy to
implement the decisions because the
workers, not being generally trained
in the responsibilities of management
from the beginning have been making
demands which are not practicable.
But that does not mean that there
should be no works committees. We
have to have works committees; we
have to train workers and we have
to tell themn what part of their deci-
sion can be implemented gradually and
what part will take time and so on.
Now, one example was given by
somebody who was a very responsible
leader in the labour movement as tc
what would happen as a result of the
workers taking over a concern, with-
out proper training and without a
sense of responsibility. Supposing in
a mill there there was surplus of cloth
say, five lakhs of yards or so and there
were 10000 workers. The first deci-
sion would be: ‘Why should we have
so much cloth lying? Let us distri-

.
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bute the cloth among the
That 1s out legitimate right'
when some demand would come from
somewhere they would not be able to
meet that demand. So it is.easy to
say that there should be participation
in management but we have to see
that we have trained workers,
trained not for  political pro-
paganda, but in the real interest of
the country, in the real interest of the

concern, if the workers were to take !

a share of the responsibility and that
day would not be very far off if we
all try to do our work honesily, not
for the sake of showing high member-
ship only. Reference was made to the
verification of union membership and

I would like to record it here “hat !

when at the IL.O the Communist
Party had made a very tall claim, it
was found that the membership was
only about half of what was claimed.
Am I right? I am subject to correc-
tion.

Surr ABID ALI: Much less,

Dr. SeERIMATI SEETA PARMA-
NAND: Much Jess. I think 13 lakhs
and 5 lakhs were the figures. So it is
well known what the object behind
this Resolution 1s—to gain contact in
the State industries. The Opposition
parties, to begin with, through Par-
liament Members, would like to have
such a Committee so that the work-
ers there may feel how much these
people are interested in them.

I would make a reference to a Com-
mittee of Parliament Members which
had gone out to enquire into an indus-
trial dispute and I know that the
Communist Member—the only Com-
munist Member—in that Committee
remained behind. There the INTUC
was really the recognised union and
even powerful Communists had no
stand at all. Not one of them was
there but some other people were
showing red flag of Forward Bloc
or something else. But they remain-
ed behind and tried to contact some
of the workers and see whether they
could get them, This was done by a
Member of Parliament.

v
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I would therefore like to say that

And | though one would sympathise with the

object behind this Resolution,
namely, to enquire into industrial
relations, I feel I am regretfully
obliged to oppose this Resolution

because of its impracticable nature
and because it is not necessary with
all the machinery that the Govern-
ment has got to help labour. I would
like here to record that the Govern-
ment in our country, since the
last ten years, has passed so much
labour legislation which has not been
done during the last 50 years and that
is how we have come more or less
on par with Western countries which
had a lead over us of nearly 100 years.

PAPERS LAID ON THE TABLE

PRESIDENT’'S ORDER ON THE REPORT OF
‘ THE COMMITTEE OF PARLIAMENT ON
, OFFICIAL LANGUAGE
|

Tre MINISTER or HOME AFFAIRS
(SHRI GoviIND Barrasy Pant): Sir, I
beg to lay on the Table a copy of
the Ministry of Home Affairs Notifi-
cation No. 28|60, O.L., dated the 27th’
Apnl, 1960, publishing the Order made
by the President containing his
directions, issued under clause (6) of
article 344 of the Constitution, on
the Report of the Committee of Parlia-
ment on Official Language. [Placed
in Library. See No. LT-2141/60.]

PrESIDENT's ORDER  APPOINTING A

COMMISSION TO REPORT ON THE

ADMINISTRATION OF THE SCHEDULED

AREAS AND WELFARE OF THE SCHEDULED
TRIBES

Serr GOVIND BALLABH PANT:
I also lay on the Table a copy of the
Ministry of Home Affairs Notification
No. 11/6/59-SET-1V, dated the 28th
April, 1960, publishing the President’s
( Order issued under clause (1) of
{ article 339 of the Constitution appoint-
‘ ing a Commission to report on the
} administration of the Scheduled
!
|

Areas and the welfare of the Sche-
duled Tribes. [Placed in Library.
See No. LT-2142|60].



